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C.R Case No-960/2017 

IN THE COURT OF THE JUDICIAL MAGISTRATE FIRST CLASS  

                                         TEZPUR, SONITPUR  

      PRESENT:  Ms. Sparsita Garg, M.A., LL.M, AJS  

Judicial Magistrate First Class,  

Tezpur, Sonitpur 

  C.R. Case No. 960/17 

   (Under Section 294/323/506/34 of IPC) 

Abdullah Ahmed  

Versus 

   Ruksana Khatoon & others  

                                                           

                Charge framed on: 02.04.2018 

                Evidence recorded on: 02.04.2018 

                Statements recorded on: Dispensed with 

                Arguments heard on: 02.04.2018 

                Judgment delivered on: 12.04.2018 

       Advocate for the Complainant: Mr. Motibur Rahman, Mr A. Haque 

       Advocate for the Accused (s):  Mr. Sarat Ch Borah 

                                                

                                                   J U D G M E N T 

 

              Complainant’s case in brief: 

1.Complainant’s case in brief is that on 06.08.2014 the complainant married Ruksana 
Khatoon as per Islamic Rites and Laws. Accused Jay Sheel Krishna Puthram and Noor 
Jahan Sheikh did not have a male child and hence the complainant resided at the 
house of the accused person as a free loader son in law (ghar jowai). In the 
complaint petition it is also stated that the complainant is the only son of his parents. 
Out of the wedlock a girl child who is four months old was born to the complainant 
and accused Ruksana Khatoon. Further it is also stated in the complaint petition that 
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accused Ruksana Khatoon is in her forth month of pregnancy and she is trying to go 
for abortion. On 22.09.2017 accused Jay Sheel Krishna Puthram and Noor Jahan 
Sheikh assaulted the complainant by hitting him with shoes and also tried to hit him 
with a dao. On raising hue and cry the neighbours of the locality came to the rescue 
of the complainant and he somehow saved his life. Further it is also stated that the 
complainant amicably wanted to settle the matter between them but the accused 
persons refused to do so and further threatened to kill him with dire consequences. 
On 23.09.2017 the accused persons telephoned the complainant and asked him to 
visit their residence. When the complainant along with his father visited the house of 
the accused persons, the accused persons started to scold the complainant and 
eventually when the complainant along with his father wanted to return back home 
they were subject to physical torture by the accused persons. The  complainant has 
also stated that the accused persons threatens the  complainant over telephone to 
kill him. Hence this case. 

 

2. The Hon’ble Chief Judicial Magistrate, Tezpur made over the case to this Court for 

trial and accordingly after making inquiry u/s 200 and 202 of the Criminal Procedure 

Code cognizance of this case was taken against the accused persons u/s 

294/323/506/34 of the Indian Penal Code and accordingly accused persons were 

summoned to face trial. On receipt of summons, accused persons have appeared in 

the court and subsequently allowed to go on bail.  

 

3.Thereafter complainant examined one (1) witness u/s 244 Cr.P.C. Defense declined 

to cross-examine the witnesses at this stage. Upon hearing both the parties and on 

the basis of evidences on record, charges u/s 294/323/506/34 IPC is framed against 

accused persons namely Ruksana Khatoon, Jay Sheel Krishna Puthram and Noor 

Jahan Sheikh.  Charges so framed were read over and explained to the accused 

persons to which they pleaded not guilty and claimed to be tried. After framing of the 

charges, complainant’s witness was cross-examined and discharged.  

 

4.I have heard the arguments of both sides and perused the materials available in 

the record.  

 

5.Upon hearing and after perusal of the records the following points for 

determination are formulated for proper adjudication of the case: 

      POINTS FOR DETERMINATION: 

Point No.1: Whether the accused persons in furtherance of common intention 

uttered obscene language to the informant as alleged and thereby committed the 

offence punishable u/s 294/34 of the IPC? 
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Point No.2: Whether the accused persons in furtherance of common intention 

voluntarily caused simple hurt to the complainant as alleged and thereby committed 

the offence punishable under Section 323/34 of the IPC? 

 

Point No.3: Whether the accused persons in furtherance of common intention 

criminally intimated the informant as alleged and thereby committed an offence 

punishable u/s 506/34 IPC? 

 

DISCUSSION DECISION AND REASONS THEREOF:  

 

6. Now let me try to decide the above points on the basis of evidences on record. In 

order to make a clear and convenient discussion, I deem it fit to reproduce the 

relevant testimonies of complainant witness. P.W-1 Abdullah Ahmed 

(complainant) in his examination in chief has deposed that the accused persons are 

his wife, mother in law and father in law. He also deposed that he lodged this instant 

case due to some misunderstanding and he now no longer intends to proceed with 

this instant case against the accused persons.  

 

7. During cross examination P.W-1 deposed that there is an amicable settlement 

between the parties and now they are living together. He has also stated that he 

holds no objection if the accused persons are acquitted from this instant case. Hence 

he no longer intends to proceed with this instant case.      

 

8. From the evidence of P.W-1, it reveals that, the informant is no more interested to 

proceed with this instant case against the accused persons on the ground that this 

case was filed due to some misunderstanding. It also reveals that the informant 

himself has refused to lead evidence against the accused persons in support of the 

ejahar lodged in this case by him. Thus, the informant has completely absolved the 

accused person from any wrong doing. Thus, any further discussion shall be a futile 

exercise. Moreover, P.W-1 has stated that he holds no objection if the accused 

persons are acquitted from this case, which brings me to the conclusion that both 

the parties having amicably settled the matter outside the Court and in such a 

situation, interference of the Court is not warranted for. Hence I am of the 

considered opinion that prosecution has miserably failed to prove this case against 

the accused persons. 
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                                                            ORDER 

 

9. In view of the above discussions, I am of the considered opinion that, complainant 
has failed to establish the case against accused persons namely Ruksana Khatoon, 
Jay Sheel Krishna Puthram and Noor Jahan Sheikh. Accordingly accused persons are 
acquitted of the charges u/s 294/323/506/34 IPC levelled against each of them in the 
instant case.                                                            
10. Set the accused at liberty forthwith. 

11. Bail bond for the accused is extended for a further period of six (6) months. 

12. Case is accordingly disposed of on contest. 

 

Given under the hand and seal of this court on this 12 th day of April, 2018 at 

Tezpur, Sonitpur. 

 

 

 

                                                         (Ms. Sparsita Garg) 
                                                 Judicial Magistrate First Class 
                                                   Tezpur, Sonitpur 
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        APPENDIX 

 WITNESS FOR COMPLAINANT: 

 

 P.W-1: Abdullah Ahmed 

                                                                                                   

 EXHIBITS OF COMPLAINANT: NIL 

 

 WITNESS OF DEFENSE: NIL 

  

 EXHIBITS OF DEFENSE: NIL 

 

                                                                  

                     

                                                                                            (Ms. Sparsita Garg) 
                                                                                    Judicial Magistrate First Class  
                                                                                             Tezpur, Sonitpur 
  


